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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 621 OF 2024

IN THE MATTER OF:

SALIM ...APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT FOREST AND CLIMATE

CHANGE & ORS., ..RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 10 I.E.

M/S _SLAUGHTER  HOUSE NAGAR NIGAM

SAHARANPUR -

MOST RESPECTFULLY SHOWETH:

1. PRELIMINARY SUBMISSIONS: -
——==_T2NARY SUBMISSIONS

1.1. At the very outset it IS submitted that the
applicant has not come with clean hands before
this Honourable Tribunal as the applicant has

suppressed the vital information and true facts
and as such the Original application deserves
dismissal at the very threshold on the count of

suppression of material facts and for misleading

the Honourable Tribunal.
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1.2. That the instant original application is malicious
in nature, contrary to verifiable material, sans
legal justification & scientific basis and is filed

with an oblique motive by the applicant.

1.3. That the applicant has levelled vague,
irresponsible and obnoxious allegations against
the answering réspondent without any material in
support thereof or to corroborate such wild
imaginative allegations. The entire application is
aimed to sully the image of answering
respondent and based on twisted facts & half-

baked and suppression of material facts.

1.4. That the Honourable Supreme Court sounded a
word of caution for Courts/Judicial Tribunals in
the case titled State of Uttaranchal v. Balwant
Singh Chaufal reported as (2010) 3 ScCC
402: at page 453;

"Abuse of Public Interest Litigation
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143, Unfortunately, of late, it has been hoticed
that such an important jurisdiction which has
been carefully carved out, created and nurtured
with great care and caution by the courts, is
being blatantly abused by filing some petitions
with oblique motives. We think time has come
when genuine and bona fide public interest
litigation must pe €ncouraged whereas frivolous
public interest litigation should be discouraged.
In our considered opinion; we have to protect
and preserve this important jurisdiction in the
larger interest of the people of this country but
we must take effective steps to prevent and cure
its abuse on the basis of monetary and non-
monetary directions by the courts.

In Ashok Kumar Pandey versus State of W.B
(2004) 3 SCC 349, the Honourable Apex Court
after considering few decisions on the aspect of

Public Interest Litigation observed as follows:
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"4. When there is materia/ to show that a petition
styled as Public Interest Litigation is nothing but
d camouflage to foster personal disputes, said
petition is to be thrown out. Before we grapple
with the issue involved in the present case, we
feel it necessary to consider the issye regarding
public interest aspect. Public Interest Litigation
- which has now come to occupy an important field
in the administration of law should not be
"Publicity Interest Litigation” or "Private Interest
Litigation" or "Politics Interest Litigation" or the
latest trend "Paijsa Income Litigation”, If not
properly regulated and abuse averted it becomes
also a tool in unscrupulous hands to release
vendetta and wreck vengeance, as well. There
must be real and genuine public interest involved
In the litigation and not merely an adventure of a
knight errant or poke ones nose into for a probe.
It cannot also be invoked by a person or a body

of persons to further his or their personal causes



279
?_

or satisfy his or their personal grudge and
enmity. Courts of justice should not be allowed to
be polluted by unscrupulous litigants by resorting
to the extraordinary jurisdiction. A person acting
bona fide and having sufficient interest in the
proceeding of public interest litigation will alone
have a locus standi and can approach the Court
to wipe out violation of fundamental rights and
genuine infraction of statutory provisions, but not
for personal gain or private profit or political
motive or any oblique consideration.” The
Honourable Apex court further stated that "A
petitioner who comes to the Court for relief in
public interest must come not only with clean
hands like any other writ petitioner but also with
a clean heart, clean mind and clean objective.”

In a recent case decided on 05.10.2021, Shaikh
Ansar Ahmad Md. Husain vs, State of
Maharashtra reported as 2021 SCC Online

SC 867, it was held;
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'27. There is no doubt, that public interest
litigation is meant to be entertained, for bona
fide causes, and not to aid either misguided
individuals in theijr quest for publicity, or for
wreaking vendetta on public  officials or
institutions. This court had ( undoubtedly before
the era of public interest litigation) emphasized
the need to keep out "busybodies” who "have no
interest in matters of public interest” in Jasbhaj
Desai v. Roshan Kumar and stated, about such
individuals, that "They masquerade as crusaders
for justice, They pretend to act in the name of
Pro Bono Publico, though they have no interest
of the public or even of thejr own to protect.
They indulge in the pastime of meddling with the
Jjudicial process either by force of habit or from
Improper motives. Often, they are actuated by a
desire to win notoriety or cheap popularity; while

the ulterior intent of some applicants in this

category, may be no more than spooking the
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wheels of administration, The High Court should
do well to reject the applications of such
busybodies at the threshold. "

In the present case, the motives are certainly

ambiguous and absolutely mala fide and opaque.

That the answering respondent humbly submits
that the applicant who claims himself to be 3
responsible citizen having a strong affinity
towards the environmental well being and being
Cautious towards the environmental hazards,
himself lives just adjacent to a private slaughter
house which is absolutely a non- complying and a
polluting unit. The said private slaughter house
flouts the environmental norms to extreme
levels, from which, even the residents living
nearby are getting affected, but contrary to it,
the applicant has absolutely no problem with that

slaughter house. This act of applicant shows that

the applicant has oblique motives and malafide
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intentions towards the answering respondents’

Nagar Nigam slaughter house,

That the applicant is continuously involved in
filing petitions after petitions against the
answering respondent. Firstly the applicant filed
O.A No. 746/ 2023 against the answering
respondent which was decided by this
Honourable tribunal on 26.02.2024, giving liberty
to the answering réspondent to file appeal and
challenge the order of the imposition of EC,
Thereafter, the answering respondent filed
appeal No. 16/2024 titled as M/s Slaughter house
Nagar Nigam Saharanpur versus UPPCB wherein
the Honourable tribunal permitted the answering
respondent to operate the unit on trial basis for
the purpose of inspection. Herein also, the
applicant filed an I.A No. 169//2024 & 172/2024
seeking stay on the trial run of the answering

respondents’ slaughter house.
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Thereafter, this is the third application having

0.A No. 621/2024 filed against the answering

respondent, which Clearly shows the quantum of
extreme efforts by the applicant in order to close
this Govt owned slaughter house.

The True Copy of Order passed by this
Honourable Tribunal in O.A No. 746/ 2023
dated 26.02.2024 & Copy of Order dated
30.04.2024 passed in appeal no. 16/2024
are annexed herewith and marked as

ANNEXURE A/1 (Colly).

That the applicant is directly associated with the
private owned slaughter house and in exchange
of monetary favours from them, is harassing the

answering respondent by filing petitions after

petitions. The applicant motives are absolutely

mala fide and opaque.
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1.8. That it is humbly submitted that all the material

1.9.

1.10.

allegations made in the application against the
answering respondent are false and fabricated
and the application is not maintainable either on

the facts or in law against the answering

respondent.

That except what has been specifically admitted
herein, the rest of the statements made in the
original application may be deemed to have
denied and repudiated by the answering
respondent. The deponent humbly begs to state
further that the answering respondent does not
admit anything which is contrary to the record.
Further craves leave of this Honourable Tribunal

to file an additional affidavit, if necessary.

That the answering respondent is a Nagar Nigam

owned slaughter house which is established with

the motive t'o end the illegal slaughtering in the

area and to ensure fresh and hygienic meat for
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local consumption in the district of Saharanpur.
The  answering respondent has  always
complied with all the environmental rules and
prescribed norms, which are laid down by the
CPCB & UPPCB from time to time, in every

manner whatsoever,

RA WISE REPLY

” i

2.2,

That the Contents of Para 1 & 2 are matter of

records and needs no reply.

That the Contents of Para 3 are denied and humbly
submitted that the Applicant has filed the present
original application with malafide intention in order
to harass the answering respondent. Infact the
applicant is a Proxy person of another private
slaughter house and is filing these petitions after
petitions on behalf of them. The applicant lives just
adjacent to that private slaughter house which is

extremely polluting in nature, but has absolutely

no concern and problem with the violations and
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pollution done by it, rather is continuously behind
the answering respondents’ slaughter house which
is about 25 kms away from his home. The only
motive of filing this false petition in the garb of
being an environmental friendly citizen is that the
applicant who is 3 proxy of another slaughter
house wants this govt owned slaughter house to be

shut down for fulfilling their obligue motives.

That the Contents of Para 4 need no reply.

That the contents of Para 5 & 6 are denied by the
answering respondent and submitted that the

answering respondent has always operated his

slaughter house in compliance and guidelines as
laid down by the CPCB & UPPCRB from time to time.
The answering respondent since the time of
entering the contract with the Nagar Nigam
Saharanpur was operating the abattoir in absolute

compliance with the environmental norms. The unit

was having all the requisite consents/ Permissions
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& NOC from the concerned department and it was
duly inspected by the UPPCB from time to time
wherein the unit was found achieving all the
prescribed norms. Furthermore, the slaughter
house was established much before the time when
it was a residential area, The residents came after
the slaughter house was established. The residents
living nearby to this slaughter house have never
complained of any foul smell or any other hazard
caused due to this slaughter house. Even the
Councillor of that areas on 21.06.2024 &
25.06.2024 has written letters to Municipal
Commissioner of Nagar Nigam about the
compliances being done by the answering
respondent and that no problems are faced by the

residents due to this slaughter house.

The True Copy of letters dated 21.06.2024
sent by Councillor to Municipal commissioner
of Nagar Nigam is annexed herewith and

marked as ANNEXURE A/ 2.
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2.5. That the Contents of Para 7, 8 & 9 are a matter of

2.6.

2.7.

record and needs no reply.

That the Contents of Para 10 are denied and
humbly submitted that the slaughter house has
never contravened with the consent conditions in

any manner whatsoever,

That the Contents of Para No. 11 & 12 are denied
and humbly submitted that the present contractor
entered into the contract with the Nagar Nigam of
Saharanpur for the period of 5 years starting from
22.11.2022. The pPresent contractor had no

knowledge of what was happened prior to him in
2014. Since the time, this contractor has entered
Into the contract and taken this slaughter house on
lease, it is being run and operated in absolute

compliance of the environmental norms. Moreover,



2.8.

289
T
with regard to the O.A No. 522/2014 as referred by
the applicant, the applicant has revealed half
baked facts before this Tribunal. The 0O.A No.
522/2014 was disposed off by this Honourable
Tribunal on 13.02.2015 wherein the applicant in
that O.A himself did not press that application and
ultimately withdrew it,
The True Copy of the Order dated 13.02.2015
Passed in 0O.A No. 522/2015 is annexed

herewith and marked as ANNEXURE A/3.

That the Contents of para 13 are denied and
humbly submitted that the District Magistrate
Saharanpur and Nagar Nigam Saharanpur are
regularly searching for a new place for shifting of
this Slaughter House but couldn’t find a suitable
location till date. As soon as a new location is

finalized, the slaughter house will be shifted

immediately.
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2.9. That the Contents of Para 14 & 15 are denied and
humbly submitted that the local public has
absolutely no difficulty and problem ever caused
due to the operation of the answering respondents’
slaughter house. The residents of Kamela Colony
Saharanpur on 21.06.2024 even sent a letter/
representation to the Municipal Commissioner of
Nagar Nigam stating that they have absolutely no
complaint of any pollution or any problem caused
due to the unit of answering respondent.
Furthermore, it is humbly submitted that the unit is
never involved in illegal slaughtering and only
slaughters as per the consent conditions.
The True Copy of the Letter dated 21.06.2024
sent by the residents of Kamela Colony
Saharanpur to the Municipal Commissioner of

Nagar Nigam is annexed herewith and

marked as ANNEXURE A/4.



291
149
2.10. That the Contents of Para 16, 17 & 18 are denied
and humbly submitted that the Respondent No. 10
did not have any knowledge of what happened
previously, prior of taking this slaughter house by
him.  The present contractor has taken the
slaughter house from 22.11.2022 on wards and
since then is operating the unit in absolute

compliance of the environmental norms.

2.11. That the Contents of Para 19, 20 & 21 are denied
and humbly submitted that 24 Compendium Report
is supposed to be submitted only by the export
oriented plants. The answering respondent
slaughter animals only for the Ibcal consumption

and not for export purpose.

2.12. That the Contents of Para 22 - 25 are admitted up
to the extent that on 07.06.2023, the inspection
was conducted and some shortcomings were found
by the team. But as soon as the shortcomings were

pointed out by the inspecting team, the same were
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rectified at once. The UPPCB again on 09.08.2023
Conducted the inspection of the answering
respondents’ unit, wherein the unit was found
achieving all the prescribed norms. Furthermore,
the EC imposed on the answering respondent was
duly deposited by the answering respondent with
the UPPCB on 15.03.2024, which has also been
confirmed with the UPPCB.
The True Copy of the Inspection Report dated
09.08.2023 is annexed herewith and marked

as ANNEXURE A/5.

That the Contents of Para 26 is denied and humbly
submitted that as soon as the deficiencies were
pointed by the inspecting team, the unit at once

rectified them and informed the same to the

UPPCB. Thereafter the unit was operated in

compliance of the environmental norms.

That the Contents of Para 27-35 are a matter of

record. However it is humbly submitted that while
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disposing off the 0O.A No. 746/2023, this
Honourable tribunal granted liberty to the
answering respondent to file appeal and challenge
the order of the imposition of EC. Subsequently,
the answering respondent filed appeal No. 16/2024
after upgrading the plant and making requisite
modifications. The EC was also duly submitted by
the answering respondent in compliance of

Honourable NGT order dated 11.03.2024.

That the Contents of Para 36 is denied and humbly
submitted that the answering respondent is not
causing any pollution in and around the area. The
same has also been submitted and confirmed by
the residents of Kamela Colony Saharanpur.
Moreover, due to the operation of the said
slaughter house, there is no illegal slaughtering in
the area and the local people are getting fresh and

hygienic meat,
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That the Contents of Para 37 is @ matter of record

and needs no reply.

That the Contents of Para 38 to 41 are denied and
further submitted regular inspections of the unit
has conducted by UPPCB on regular intervals and
the UPPCB has always been strict with the unit for
compliance of the environmental norms. Along with
it, the unit has also strictly adh'ered to the norms
and if any deficiency has ever been pointed out by

UPPCB, the same has been rectified at once.

That the Contents of Para 42 is denied and
submitted that the unit s strictly following all the
norms and guidelines as laid down by the UPPCB &

CPCB and is making every effort to keep the

surroundings and environment clean.

That the Contents of Para 43 to 48 are denied and
further submitted as per the recent inspection

conducted by UPPCB on 29.05.2024 in compliance
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of Honourable NGT order 30.04.2024 passed in
Appeal No. 16/2024, the unit has been found
complying with the environmental norms.
The True Copy of the Inspection Report dated
19.06.2024 submitted by UPPCB is annexed

herewith and marked as ANNEXURE A/6.

2.20. That the Contents of Para 49 are matter of record

and need no comment.

2.21. That the Contents of Para 50- 51 are denied and
humbly submitted after taking over the unit by the
present contractor, the unit was adhered to
environmental norms and made time to time
rectifications and modifications to make it a non-

polluting unit.

2.22. That the Contents of Para 52, 53 & 54 are matter

of record and need no comment.
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That the Contents of Para 55-58 are denied and
submitted that the unit will always comply with the

environmental norms in €very manner whatsoever,

That the Contents of Para 59 are matter of record

and need no comment,

That the Contents of Para 60- 63 are denied and
submitted that as per the latest inspection report
of UPPCB dated 19.06.2024, the unit was found
complying  with the . environmental norms.
Furthermore, the residents living nearby to this
unit have not faced any pollution or difficulty due
to this slaughter house and the same has also been

confirmed by them.

That the Contents of Para 64 are matter of record

and need no comment,

That the Contents of Para 65 are denied and

submitted that the unit will always comply with the

environmental norms in every manner whatsoever.
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2.28. That the Contents of Para 66 & 67 needs no

comment.

2.29. That the Contents of Para 68-73 are denied and
submitted that as per the latest inspection report
of UPPCB dated 19.06.2024, the unit was found

complying with the environmental norms.

2.30. That the Contents of Para 74 are matter of record

and need no comment,

2.31. That the Contents of Para 75-81 are denied and
submitted the unit is strictly adhering to
environmental norms and made time to time
rectifications and modifications to make it a non-
polluting unit. The UPPCB conducts regular
Inspections at regular intervals and whatever
deficiencies are ever pointed out by the authorities,
the same is rectified at once. Further the unit

undertakes that no pollution in future will be

caused, in any manner whatsoever,
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3. That the contents of Grounds A- Z are denied.

4. That the instant Original Application is abuse of process
of law and should be oyt rightly dismissed with heavy
costs. It is further most humbly submitted that the
answering respondent unit is being operated in

compliance of all the ryles and regulations.

5. PRAYER

In view of the above, circumstances and facts of the
case maygraciously be pleased to:

a. Dismiss the present original application and
impose heavy and exemplary cost on the
applicant for filing a vague and false application
against the Respondent No. 10,

b. Pass any further order(s)/direction(s) as the
Court may deem fit and necessary in the interest

of justice.

Applica nt

Through
New Delhi &/
2%./06/2024
Sy P S A ZAIDI & MANST CHAHAL

ADVOCATES
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 621 OF 2024

IN THE MATTER OF:

SALIM ...APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT FOREST AND CLIMATE
CHANGE & ORS. ..RESPONDENTS

AFFIDAVIT

I, Farman Ahmad, Contractor of M/s Slaughter House Nagar
Nigam Saharanpur, Uttar Pradesh, presently at New Delhi
do here by solemnly affirm and declare as under:-
1. That I am the Respondent No. 10 in the above noted
case therefore I am fully conversant with the fact of the

case I am competent to sign and swear this Affidavit.

2. That the accompanying Reply has been drafted by my
counsel and the same has been read over and explain

to me and I say and declare that the same arg

correct.
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3. That the Contents of dccompanying Reply be read as
part and parcel of this affidavit as the same are not

repeated herewith for the sake of brevity.

G

DEPONENT
VERIFICATION
Verified at Delhi on this day of ; JUN 4U2024 that

the contents of my above Affidavit are true and correct to

my knowledge and nothing material has been concealed

there from.

/ﬁ;?

DEPONENT
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Item No. 15 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 746 /2023
(IA No. 875/2023 & IA No. 874/2023)

Salim Applicant
Versus

Ministry of Environment Forest and
Climate Change & Ors. Respondent(s)

Date of hearing: 26.02.2024

CORAM: HON’BLE MR. JUSTICE PRARASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Pallavi Pratap, Ms. Kinjal Aggarwal & Mr. Tanay Tiwari, Advs.

Respondent:  Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Mr. Raunak Parekh & Mr. Abhishek Sharma, Advs. for R - 6
Mr. S.A. Zaidi, Adv. for R - 13

ORDER

1. In this Original Application, the applicant has raised the grievance
as against respondent no. 13, Slaughter House, i.e. M/s Slaughter
House, Nagar Nigam functioning in Kamela Colony, Saharanpur, Uttar
Pradesh with the allegation.tl-lat the slaughter house was undertaking
slaughtering operations without complying with the norms of effluent
disposal and proper solid waste management as prescribed by UPPCB,
The Tribunal by order dated 02.01.2024 had directed issuance of Notice
to the respondents and further direction to respondent no. 4, UPPCB to

file the status report.

2. The factual and action taken report in compliance of the said order
has been filed by the UPPCB on 19.02.2024 disclosing that respondent

no. 13 was issued the show cause notice and after considering the reply,
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it was found that respondent no. 13 was not complying with the requisite
directions and the effluent was found to be more than the prescribed
effluent discharged norm. Accordingly, order dated 10.02.2024 was
passed imposing the EC of Rs. 6,30,000/- for the period from 07.06.2023
(date of inspection) to 08.08.2023 and the respondent no. 13 was
required to deposit the said EC with a period of 15 days. The report
further reveals that respondent no. 13 was sealed by the District
Administration and Regional Officer, UPPCB on 13.02.2024 and the
closure report has been placed on record as Annexure-3 to the factual

and action taken report.

3. Central Pollution Control Board in July, 2023 has issued
“Classification of Industrial Sectors into Red, Orange, Green and White
Categories: A Tool for Progressive Environmental Management” whereby
the Slaughter Houses have been included in the Red’ Category of

Industries posing grave danger to the environment.

4. In view of this, at this stage, nothing further is required to be done
in this OA. Hence, OA is disposed of directing the UPPCB to file the report
before the Registrar General of the Tribunal within three months by e-
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF disclosing the status
of recovery of the EC in pursuance to the order dated 10.02.2024. If
found necessary, the matter may be listed for consideration before the

Tribunal.

5, It is made clear that this order will not affect the right of
respondent no. 13 to challenge the order of imposition of EC in Appeal

which will be decided on its own merit.

Prakash Shrivastava, CP
2
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Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM
February 26, 2024
Original Application No. 746/2023
(IA No. 875/2023 & IA No. 874/2023)
SN
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Item No.16 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Appeal No. 16/2024
(IA No.200/2024, IA No.172/2024, 1A No.169/2024,
IA No. 117/2024, & IA No. 116/2024)
M/s Slaughter House Nagar Nigam Saharanpur Appellant

Versus

UPPCB & Ors. Respondent(s)

Date of hearing: 30.04.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Appellant: Ms. Mansi Chahal, Mr. S.A, Zaidi & Mr. Kapil Sagar, Advs. for Appellant

Respondent: Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Mr. Aruj Kant, Adv, in LA No, 169/2024 (Through VC)
Mr. Amit Shukla & Mr. Deva Shulkla, Advs. for UPPCB

ORDER

1 In this Appeal, the order of respondent no. 1 dated 10.02.2024 for
closure of the appellant’s unit and imposition of EC of Rs. 6,30,000/- is
under challenge. The Tribunal in the order dated 11.03.2024 had taken
note of the submission of the appellant that the EC will be deposited
within one week and all the compliance will be done and accordingly,
directed respondent no. 1 to permit trial run of the appellant unit for four
weeks after deposit of EC and take requisite sample on completion of four
weeks and obtain sample analysis report and submit the same before the

Tribunal at least one week before the date of hearing fixed today.

£ Learned Counsel for the appellant submits that the EC amount has
been deposited. Learned Counsel for the UPPCB also submits that the

unit was permitted to operate with effect from 29.03.2024 and the sample
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from the unit was taken either yesterday or will be taken today and the

report will be filed within two weeks.

3. LA. No. 200/2024 has been filed by the appellant seeking
extension of the order dated 11.03.2024 permitting the trial run for four
weeks by another four weeks whereas the prayer for the Counsel for
UPPCB is that in order to complete the process, the trial run only for two

weeks should be permitted.

4. Hence, considering the circumstances, I.A. No. 200/2024 is
disposed of by extending the time of four weeks trial run by a further

period of two weeks.

5. List on 01.07.2024.

Prakash Shrivastava, CP
Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
April 30, 2024
Appeal No. 16/2024
(IA No.200/2024, IA No.172/2024, 1A No.169/2024,
IA No. 117/2024, & IA No. 116/2024)
SN
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 522/2014
Dr. Rakib Anjum
V/s
MoEF & Ors.

CORAM: HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE DR. P. JYOTHIMANI, JUDICIAL MEMBER
HON’BLE DR. D.K. AGRAWAL, EXPERT MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN. » EXPERT MEMBER
HON’BLE MR. RANJAN CHATTERJEE, EXPERT MEMBER

Present: Applicant / Appellant :Appearance not marked
Respondent No. 1 : Ms. P.Batra Singh, Adv.
Respondent No. 2 Ms. Savtri Pandey, Adv., Ms. Asma Parveen
Adv.
Respondent No. 3 :Mr. Pradeep Mishra, Adv. Mr, Daleep Kr.
Dhayani, Adv.
Respondent No. 4 & 5 :Ms. Savtri Pandey, Adv, Ms. Manis Kr. Tiwari,
Adv. Ms. Asma Parveen Adv,
Respondent No. 11 :Mr. S.P. Singh, Sr. Adv., Mr. Keshav Singh Adv.
Date and Orders of the Tribunal
Remarks
Item No. 11
Original Application No. 522/2014
February
13, 2015 Learned Counsel appearing for the applicant submits

that this Original Application No. 522 /2014 has been
rendered infructuous in view of the subsequent events and
he does not wish to press this application.

Consequently, Original Application No. 522 /2014 is

disposed of as not pressed without any order as to costs.

............................................. , CP
(Swatanter Kumar)
............................................. , M
(P. Jyothimani)
............................................. , EM
(Dr. D.K. Agrawal)
........................................... , EM
(B. S. Sajwan)
............................................ , EM

(Ranjan Chatterjee)
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To,

The Registrar

National Green Tribunal

Principal Bench

New Delhi.

E-mail : judicial-ngt@gov.in

Sub.- Compliance to the order issued on dated 30.04.2024 Appeal No. 16/2024

LA. No. 116/2024 & L.A. No. 117/2024)in_the matter of M/s Slau

House. Nagar Nigam, Saharanpur Versus Uttar Pradesh desh Pradesh
Pollution Control Board & Order Passed on dated 28.05.2024 in O.A. No.

“-;_____Sﬁ___“_L
621/2024 (I.A. No. 242/2024 and I.A. No. 241/2024) Salim V/s Ministry of
Environment Forest and Climate Change & Ors.

Respected Sir,

With reference to the subject mentioned above kindly find enclosed herewith A
Compliance report of the order issued on dated 30.04.2024 Appeal No. 16/2024 (LA.
No. 116/2024 & I.A. No. 117/2024)in the matter of M/s Slaughter House, Nagar
Nigam, Saharanpur Versus Uttar Pradesh Pradesh Pollution Control Board & Order
Passed on dated 28,05.2024 in O.A. No. 621/2024 (1.A. No. 242/2024 and LA. No.
241/2024) Salim V/s Ministry of Environment Forest and Climate Change & Ors.

With regards.

Enecl. : As above.

Yours faithfully,

']
- —

o]
(Dr. Yogerlc?eL Kulnar)
Regional Officer.

Ref. No. and Date as above:-
Qgpg to:
1. Member Secretary, U.P, Pollution Control Board, Lucknow for information.
2. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, Noida for

perusal and necessary action.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
4, Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow

for information.

¥4

Regional Officer
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liance Report In rsuance To Th n’ble T order Dated
30.04.2024, In The Matter of Appeal No. 16/2024 (1.A. No. 116/2024 & ILA. No.
117/2024) M/s Slaughter House, Nagar Nigam, Saharanpur Versus_Uttar
Pradesh Pollution Control Board & order passed on dated 28.05.2024 in Q.A.
No

That in compliance to the direction given by the Hon'ble NGT vide order dated
30.04.2024 passed in Appeal No. 16/2024 (LA. No. 116/2024 & 1.A. No. 1 17/2024) M/s
Slaughter House, Nagar Nigam, Saharanpur Versus Uttar Pradesh Pollution Control

Board. The relevant portion of the order is reproduced as under:-

“wvieeeenn2, Learned Counsel Jor the appellant submiss that the EC amount has been
deposited. Learned C, ounsel for the UPPCR also submits that the unit was permitted to
operate with effect from 29, 03.2024 and the sample from the unit was taken either
yesterday or will be taken today and the report will be filed within two weeks.

3. L.A. No. 200/2024 has been filed by the appellant seeking extension of the order

4. Hence, considering the circumstances, 1.A. No. 200/2024 is disposed of by
extending the time of four weels trial run by a further period of two weeks.

3. List on 01.07.2024.

Further, vide order dated 28.05.2024 passed in OA. No. 621/2024 (1.A. No.
242/2024 and 1.A. No. 241/2024) Salim V/s Ministry of Environment forest and climate

change & Ors., whereby the Hon'ble NGT has tagged this Original Application with
Appeal No. 16/2024, M/s Slaughter House, Nagar Nigam, Saharanpur Versus Uttar

Pradesh Pollution Control Board, The relevant portion of the order is reproduced as

Q&-‘(’ 1|Page
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The report in compliance of the Hon'ble NGT order dated-30.04.2024 and dated

28.05.2024 is as foliows.

Py

2

The Slaughter house s established and operated at Kamela Colony, Saharanpur in the
name of M/s Slaughter House Nagar Nigam, Kamela Colony, Saharanpur,

In the slaughter house, meat is produced for local supply by slaughtering 150 live
buffaloes as raw materia). During the inspection, it was found that the slaughter house

is not functional.

- The State Board, has issued the conditiona water/air consent for slaughtering 150

numbers of Buffaloes per day upto 31.12.2024. A copy of the consent leiter is being
attached herewith as Annexure No.-1to this report.

During the inspection, ante-mortem and post-mortem logbooks were observed and the
Same were found to be maintained

. Modern cquipments were installed in the said slaughter house for slaughtering. But

during inspection the modern slaughtering chamber was not found in use. Further, the
representative informed that the work of slaughtering of buffaloes is being done
manually in the slaughter house. The footage of CCTV cameras installed in the
slaughter house was checked by the officials. The slaughtering work was found to be
done manually in the footage of CCTV cameras. A copy of photos of CCTV footage
is being attached herewith as Annexure-2 to this report.

A Rendering plant was established for the disposal of solid waste generated from
slaughter house, Cyclone and chimney of about 25 m height was established for
control of source emission gencrated from boiler used in plant., the representative
informed that disposal of solid waste (offals and bones) generated is done through
M/s Alien Agro Foods Hapur.

Blood meal plant was also found established in the premises of slaughter house near
the Rendering plant for the disposal of blood generated from slaughtering of
buffaloes. During inspection blood coagulator/blood meal were found completely
closed and inactive. During the inspection, the representative did not gave any
salisfactory reply regarding the disposal of blood nor produce any document

L o 2|Page
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regarding the disposal of blood. Hence, it is evident that the disposal of blood is not
being done as per norms by the slaughter house.

8. Arrangement for disposal of Dung has not found established as per norms/conditions
issued to the slaughter house by the State Board. Thus it is evident that the slaughter
house is disposing dung at some other place and not using it as a fuel in the boiler
installed in the premises of the slaughter house as per the norms. During the
inspection, the representative did not gave any satisfactory answer regarding the
disposal of dung nor produced any document regarding the disposal of dung.

9. The Effluent Treatment Plant (ETP) installed in the slaughter house to treat the
polluted effluent generated during the slaughtering of buffaloes. The units of ETP
contains Bar screen chamber, Collection tank/Equalization tank, Oil and Grease trap,
Flash mixing tank, Primary clarifier, Aeration tank. I, Secondary clarifier, Aeration
tank-2, Tertiary clarifier and Sludge drying beds. The sample of effluents was
collected and submitted to the central laboratory, Lucknow for the analysis. The
analysis report was found as per the norms. A copy of analysis report is being
attached herewith as Annexure-3 to this report.

10. One DG set having capacity of 250 KVA (with acoustic enclosure) was installed in
the Slaughter house. A chimney of about 3 m height from the ground level has been
installed on the DG set.

1'1. During inspection, it was found that OCEMS(Online Continuous Effluent Monitoring
System) was already installed at the final discharge point of ETP of said slaughter
house.

12. The treated effluent generated from the ETP is discharged through Nagar Nigam drain
in the Dhamola River/drain, which ultimately meets the Hindon River.

13. The condition no. 19 of the water consent dated 02.01.2020 and condition no. 18 of
the air consent dated 27.12.2019 issued by the State Board to the above-mentioned
slaughter house are as follows:-

"The unit will submit proposal for shifting outside the populated area in a
time bound manner within 03 months."

I|Page
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In this regard the slaughter house not has been submitted time bound proposal to
the State Board. A copy of consent order is attached herewith as Annexure No. 4 in this
report.

14. The inspection of the slaughter house was conducted on 29-04-2024 and sample from
the final outlet of the Effluent Treatment Plant (ETP) installed in Slaughter House in
question was also collected by the officials of the State Board. A Copy of the
inspection report is attached herewith as Annexure No.-5.

I5.1n compliance to the order dated 30.04.2024 passed by the Hon'ble National Green
Tribunal in the Appeal No. 16/2024 (TA No. 116/2024 & 1A No. 117/2024) in M/s
Slaughter House Nagar Nigam, Saharanpur V/s Uttar Pradesh Pollution Control
Board, the seal of M/s Slaughter House Nagar Nigam, Saharanpur dated 14.05.2024
was opened for 02 weeks. After completion of 02 weeks trial run in compliance to the
order dated 30.04.2024 passed by the Hon'ble National Green Tribunal, the
slaughterhouse M/s Slaughter House Nagar Nigam, Kamela Colony, Saharanpur was
again sealed on dated 28.05.2024.

A compliance report is being submitted for kind perusal of the Hon'ble National
Green Tribunal.

PA A -
&:\‘\*\w M - ‘ﬁ
(Mahendra Singh) .M. Tripathi) (Dr. Yugencig umL‘r?_D

AE.E. AS.0. Regional Officer

4|Page



316

Lt
.-f
a U.P. Pollution Control Board
| CONSENT ORDER
Ref No. - Dated : 02/01/2020
?EBHIUPPCBISahmngm'fU PPCBRO)/CTO/wat
er/SAHARANPUR/201
To,

Shri GITA RAM

M/s SLAUGHTER HOUSE NAGAR NIGAM
Kamela Colony, Saharanpur, SAHARANPUR,24734]
SAHARANPUR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SLAUGHTER HOUSE NAGAR NIGAM

Reference Application No :6773132 Dated :02/01/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. SLAUGHTER HOUSE
NAGAR NIGAM is hereby authorized by the board for discharge of their industrial effiuent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers 1o reconsider/amend an or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . ‘
Nishi
Kumar
Chauhan ‘s

For and on behalf of U.P. Pollution Control Board

.wﬂiz-_
‘Cnauhan

CEO
C-3.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Saharanpur. Nishi (Do

Kumar | ‘Crauhan
Chauhsh D 202000 02

Ne oy

C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW \
Annexure to Consent issued to M/s SLAUGHTER HOUSE NAGAR NIGAM vide

Consent Order No. 6773132/ Water Dated : 02/01/2020
’ CONDITIONS OF CONSENT

1. This consent is valid for the approved maximum slaughtering capacity Raw Meat 60 TPD by
Slaughtering of Buffalo 150/day per day.

A This consent is valid nly for products and quantity mentioned above., Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which

consent would be deemed void.

3. The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
it ENT ON SLAUGHTER HOUSES” issued by Central pollution Contro! Board in October

4, The slaughter house will follow the various provisions of rules and regulations as mentioned in the *
Compendium of Indian Standards on Staughter House”,

3. The slaughtering of the cow & its progeny is not permitted under any circumstances.

6. The industry should strictl'y follow the various Acts & guidelines mentioned in the compendium
compiled in compliance of the Hon'ble Supreme Court order dated 17-02-201] 7 in the matter of

W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
12472015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.

7. The industry should provide the li of the CCTV cameras installed at the entry points, Iaimﬁe

and meat processing unit to the DM office and on the public portal. It will be the responsibility of t
industry to comply with the various conditions of the permission taken from loca} administration or

any other government department,
8. The guantity of maximum daily effluent discharge should not be more than the following :
Effluent tails ]
S.No Kind of Effulant Maximum daily | Treatment facility an
discharge KL/day discharge point ]
1 Industrial 150 ETP
- ] Domestic 25 Septic Tank |

9. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
3 uent. It should also be ensured that domestic effluent should not be discharged in storm water

rain. -

9(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated d effluent .

_ Domestic Effulant e |
S.No Parameter Standard
1 Total Suspended Solids 100 ma/t
2 CoD 250 mg/
3 Oil & Grease 10 mg/l y
4 Quantity of Discharge 25 KLD 2
5 _BOD 30 mg/!

9(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
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10,

13.

4.

e

Industrial Effulant

S.No Parameter Mﬂ

1 Quantity of Discharge 150 KLD

2 Total Suspended Solids 50-mg/

3 BOD 30 mgn
4 CoD 250 mg/l
5

Oil & Grease 10 maAl

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the nonms prescribed under The Environment {Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as legal
Indian standards and its subsequent amendments/ standards prescribed under the Enviprgnment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken,

Tg; industry shall submit Fn vironmental Statement in prescribed form V rule no.14 of E.p Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and al! other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and y maintained by
the plantation of tall trees of suitable slpecies as per the guidelines set up by vide its Office
er no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL

http://www, uppcb.comfp'df!Green-Bc!t-Guidlc_l 60218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB,

Flow meter to be installed in all water abstraction points and usage of fresh water 1o be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and afier ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order,

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
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1- The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to

each treatment unit of the Effluent treatment plant.

2- The industry should follow the various provisions of the Guidelines and the Charter issued by the

CPCB re, Slaughter House units,

3~ The unit shall also explore treated effluent Re-cycle mechanism in furtherance to the application of

treated effluent on land as a significant alternative mode of recycle. This step shall i turn reduce

hydraulic loading of effluent discharge as well as shall eliminate extrancous treated effluent

discharge possibility elsewhere.

4- The unit shall obtain prior consents in the event of any addition or alteration of existing effluent

treatment or discharge mode or any addition or alteration of new emission generation sources such as

- Boiler/Fumnace/ Heaters/ D.G. Sets in accordance with section- 25/26 of water act 1974 &

section21/22 of air Act 1981 (as amended respectively)

5- The solid waste generated from the industry shoul! be disposed in such a manner that it does not

pollute ground water, river or any other surface water body source.

6- The ETP installed in the factory should be maintained and operated in such a manner that treated

effluent always conforms to the standard laid down under the E.P Act 1986

7- The industry should ensure that the data of the online OCEEMS should be

continuously/uninterruptedly provided to the CPCB and SPCB server.

8- CGWA ission for ground water abstraction of 122000 m3 per year was granted, which was

valid for 27-2-2019, so the industry will have to ensure renewal from the CGWA for ground water

abstraction and it wil} be the responsibility of the industry to comply with the various conditions of

the permission taken.

9- Industry shall ensure proper operation and maintenance of Effluent Treatment Plant. Also

in t flow meters, logbook and electric meter should be installed for treatment plant.

10- Industry shall submit quarterly analysis reports of installed effluent treatment plant from a

certified/approved laboratory.

11- Minimum 33% of the land on which industry is established will be covered by the plantation of

tall trees of suitable species as per the guidelines set up by the Board vide its Office Order

n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL

http:!hvww.uppeb.conﬂpdﬂGrcen-Belt—Guidlc_lﬁﬂzl 8.pdf .

12- Industry shall submit the Environmental Statement In prescribed form as per Rule 14 of

Environment (Protection) Act, 1986.

13- Industry shall make adeﬁunte rainwater water harvesting provisions within the premises.

14- Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green

Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection

and safeguard of environment from time to time.

15- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands

automatically suspended for that period.

16~ The slaughtered meat by the unit will be supplied to the local and native sellers ongi,r.

é 7- The operation of the slaughter house shall be done as per rules and regulations of Nagar Nigam
lhnmnpur.

18- The slaughtering operations shall be performed only by the licencee persons licence given by the
Nagar Nigam Saharanpur. : .

20- The unit will get'lested the quality of groundwater/ hand pump of the factory premises from the
E.P approved lab and will submit the Quarterly report to the State Board.

Issued with the permission of competent authority . A :Li:;r S

Chauhan Vs iees
For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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a U.P. Pollution Control Board
" CONSENT ORDER
Ref No. - Dated : 27/12/2019

;6849! UPPCB/Saharanpur(UPPCBRO)Y/CT O/air/SAHARANPUR/201

To,
Shri GITA RAM
M/s SLAUGHTER HOUSE NAGAR NIGAM
Kamela Colony, Saharanpur, SAHARANPUR 247341
SAHARANPUR
Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SLAUGHTER HOUSE NAGAR NIGAM
Reference Application No. 6773329 Dated : 27/12/2019
1. With reference to the apgllication for consent for emission of air poliutants from the plant of M/s
SLAUGHTER HOUSE NAGAR NIGAM. under Air Act 1981 It is beinP authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .
2, This consent is valid for the period from 01/01/2020 w0 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .
Nishi L v
Kumar ' Guier
Chauhan 'woas s
For and on behalf of U.P. Pollution Control Board
CEO
C-3.
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Saharanpur, ::nr:lar .‘.".'.:.'....".."';.‘:.;
Chauhan 1sam sosy
CEO

C‘s.
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U.P. Pollution Control Board

Dated : 27/122019
CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Raw Meat 60 TPD by
Slaughtering of Buffalo 150/day Buffalos per day,

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY

?Cl}gUMENT ON SLAUGHTER HOUSES” issued by Central pollution Control Board in October
017.

The slaughtering of the cow & its progeny is not permitted under any circumstances,

The slaughter house will follow the various provisions of rules and regulations as mentioned in the

“Compendium of Indian Standards on Slaughter House™,

’It;gimaximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.
Y Air Pollution Source Detail

S.No Air Polution | Typeof Fuel | Stack No. Parameters Height

_Source
1 250 KVA DG HSD 1 Sulphur | As per Norms
foe Set Dioxide |
The emissions by various stacks into the environment should be as per the norms of the Board .
mission De Detai
S.No Stack No Parameter Standard .
1 1 Sulphur Dioxide As per Norms

The industry should be operated in such a manner that it does not adversely affect the environment

and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be

permitted by the Board .

The industry should ensure the o'geration of the air pollution control system (APCS) in such a

manner Jhat the air emission confirms with the stand&‘;ds prescribed under the E.P Act 1986 as

amended.

T"ﬁ:sindush'y shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P

Rules 1986 . .

The industrz shall abide by orders / directions issued by Hon'ble Supreme court Hon’ble High

Court, Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
for protection and safe guard of environment from time to time .

Industry shall submit monthiy monitoring rcports of all stacks and ambient air quality from a

certified / approved laboratory under E.P, Act 1986

The industry shall comply with various provisions of Air (Prevention and Control of Pol lution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and al] other
applicable rules notified under E.P. Act 1986.

The industrg will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
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The induslrg shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

19.  Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppeb. com /pdf/Green-Belt-Guidle_160218.pdf

20.  If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order

21 Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time ,

Specific Conditions:

1. The industry should be operated in such a manner that it does not adversely affect the

environment.

2. Any source of Air poltution other than the mentioned in the Air consent seeking application will

not be permitted by the Board.

3. The industry should follow the directions issued by the Chief Secretary vide letter no.760/Nau-8-

2017-2952017 dated 22/03/2017 and the direction issued by the Principal Secretary, Nagar Vikas

vide letter No, 3710/Nau-8-2017-2 CS/12 TS dated 07 Jul , 2017,

4. The industry should ensure the operation of the APCS in such a manner that the air emission

confirm the standards laid down under the EP Act.

5. This consent is only valid for the maximum slaughtering of 150 buffalos per day.

6. The slaughtering of the cow & its progeny is not permitted under any citcumstances.

7. The industry should strictly follow the various Acts & guidelines mentioned in the compendium

compiled in compliance of the Hon’ble Supreme Court order dated 17-02-2017 in the matter of W.P.

(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P., No. 44/2004, contempt petition

124/2015 annexed with W.P. (Civil) No, 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.

8. No change in capacity or new source of emission will be added by the company without the prior
ission of the board.

- Minimum 33% of the land on which industry is established will be coverchI% the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Cfrder
1no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
hup:ﬂwww.uppcb.cnmfpdﬁ(ircen-ﬁelt-ﬁuidle_!6021 8.pdf.

10. Industry shall submit the Environmental Statement in prescribed form as per Rule 14 of
Environment (Protection) Act. 1986.

11. Industry shall abide by dircctions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

13. The slaughtered meat by the unit will be supplied to the local and native sellers on#r. :

14. The operation of the slaughter house shall be done as per rules and regulations of Nagar Nigam
Saharanpur.

15. The Eiaughtering operations shall be performed only by the licence persons liconce given by the
Nagar Nigam Saharanpur. ’

16. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that per :

17. The slaughtering operations shall be performed only by the licence persons licence given by the
Nagar Ni

Nigam Saharanpur. :

19. The unit will get tested the quality of groundwater/ hand ump of the factory premises from the
E.P approved lab and will submit the quarterly report to the State Board

Issued with the permission of competent authority . Nishi [ oomtysm
© by Nighil Kumar
Kumal' I muﬂ

Chauhan 1e422: sesio
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For and on behaif of U.P. Pollution Control Board

CEO
C-3.
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A CENTRAL LABORATORY ;
; UTTAR PRADESH POLLUTION CONTROL BOARD
ko Building. No TC-12V Vibhuti Khand, Gomfi Nagar, Lucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 26095405/Saharanpur/2024 Date:08/05/2024
I~ Name of Industry: M/s Slaughter House, Nagar Nigam, Kameta Colony, Kamela Colony, Ssharanpur
2- Address of Industry: Kamela Colony, Saharanpur

3- District: Saharanpur

4- Description about sampling point: Final outlct of ETP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- S-mpleCollmBy:MlhenchSinthE&SmjlyjaismlLA

7- Colour and Odour: - -

8- QIuﬂtyMPﬁkh‘:Zlihrjuimlltrglﬂabotﬂefmoilmdgm

9- Date of Sample Collection: 29/04/2024

10- Analyis Indented by: RO Saharanpur

11- Date of sample receipt in Lab: 30/04/2024

Parameter/Method Name Unit Resuits Standard Detection
Range |
pH, APHA 24th Ed. 4500B: 2023 - 7.12 6.5-8.5 02-12
*0il Grease mg/l 8.2 i0 -
Solids , APHA 24th Ed. 2540 mg/l 430 50 10-20000 mg/1
D Total Suspended Solids dried at 103-
105 °C 2023
Dissolved Solids, APHA 24th Ed. 2540 C mg/l 1364.0 2100 10- 50000 mg/!
“"fotal Diuolvedgg;iduﬁodltlm‘()
3
Total Solids, APHA 24th Ed.2540 B: mg/l 1407.0 - 10- 50000 mg/I
2023
BOD, APHA 24th Bd. 3 day 27 °C IS mg/l 26.0 30 1.0 -50000 mg/1
3025 ( Part 44): 1993 Bio 2023
COD, APHA 24th Ed. 5220 B Open mg/l 204.0 250 5.0 -100000 mg/l
Reflux Method 2023

Refumu-(l)ﬂmlm&lMﬂManmAEM(MWLNEM[PMh)RMEN
source: m,wmwmmmm”&rsmmwwﬁcm
*Non-NABI, Parameters.

MNake 1 1 ‘l'hmi-‘-h'r-:lg-‘uqd'bub——tJ.Ibnmﬂ-h-uﬂmdqnqhﬂ.-‘-umn-ﬂ-dm R The wa repon partains b the semple 1

received in Lah.
Remark: N4
Analysed by
[Dr Alka Singh (SA)]
MM& Digeally signed
SINGH m&{“"“‘m' RAM m
Samrendra ASO
’ Chief 4 Gificer

Central Laberatory

1 of Poge 3
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a U.P. Pollution Control Board
CONSENT ORDER
Ref No. - o Dated : 02/01/2020
‘76843!0?1’(23}8tkmnsurCUPPCBRO)ICTO!wn
er/SAHARANPUR/201
TO L]
Shri GITA RAM

M/s SLAUGHTER HOUSE NAGAR NIGAM
Kamela Colony, Saharanpur, SAHARANPUR,247341
SAHARANPUR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SLAUGHTER HOUSE NAGAR NIGAM

Reference Application No :6773132 Dated :02/01/2020

I.  For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SLAUGHTER HOUSE
NAGAR NIGAM is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. Inspite of the conditions and provisions. mentioned in this consent order UP Pollution Control Board
reserves its right and &:v%wm to reconsider/amend any or all conditions under section 27(2) of the

Water (Previntion and Controt of Pollution) Act, 1974 as amended .
This consent is being issued with the permission of competent authority . R
B
Ch | 1e3Ese 108
For and on behalf of U.P. Pollution Control Board

# CEO
. C3.
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Sahatanpur. ::i:: Y
ar
Cha ' -

C-3.



U.P. POLLUTION CONTROL BOARD, LUCKNOW 3

Annexure to Consent issued to M/s.SLAUGHTER HOUSE NAGAR NIGAM vide

Consent Order No. 6773132/ Water Dated : 02/01/2020

9(a)

9(b)

CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Raw Meat 60 TPD by
Slaughtering of Buffalo 150/day per day. ' g R

This consent is valid only for products and quantity mentioned above. Indusuy | obtain prior
approval before making any modification in product/ process /fuel/ plant machinery g which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
WNT ON SLAUGHTER HOUSES" issued by Central pollution Control Board in October
The sla house will follow the various provisions of rules and regulations as méntioned in the *
Campeln}ﬁg of Indian Standards on Sluugh%er House”. s

The slaughtering of the cow & its progeny is not permitted under any circumstances.

The industry should strictly follow the various Acts & guidelines mentioned in the compendium
compiled in compliance of the Hon'ble St{?rame Court order dated 17-02-2017 in the matter of
W.P(Civil) No. 330/2001, Common Cause V/s Govt. of lndia, W.P. No. 44/2004, t petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.
The industry should provide the li.nkﬁc of the CCTV cameras ingtalled at the entry points, lairage
and meat processing unit to the DM office and on the public portal. It will be the responsibility of the
industry to comply with the various conditions of the permission taken from local administration or
any other government department.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details _
S.Ne Kind of Effulant Maximum daily | Treatment facility and
__discharge,KL/day | _discharge point
1 Industrial 150 ETP
g Domestic _25 Septlc Tank

Arrangement should be made for collection of water used in dpm:n:n'.-sa: and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangaments for collection of
:irai uent. It should also be ensured that domestic effluent should not be ischarged in storm water

n. a
The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids _ 100maA |
¢ COD 250man
3 Oil & Grease 10 ma/ :
4 Quantity of Discharge 25 KLD
5 BOD 30 ma/l

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. , '



17.

18.

19,

(7 Annexure- oY
Industrial Effulant
_.S.No Parameter Standard_
1 Quantity of Discharge 150 KLD
b . Total Suspended Sollds mgh
o S BOD 0
4 CcoD 250 mgy
p 2 Oil & Grease 10 mg/l

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its dfﬁosal with treated industrial
£ so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.
The method for collecting industrial and domestic effluent and its analysis should be as p legal
Indian standards and its subsequent amendments/ standards prescribed under the memmt
(Protection) Act, 1986,
The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the mponi‘ﬁﬂity of the industry to comply with the various conditions of
the permission taken, R o
‘lrgzgsindunu-y shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act

1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other

applicable rules notified under E.P, Act 1986, g :

Minimum 33% of the land on which unit is established will be covered and rly maintained by

gl:'(rlantaﬁon of tall trees of suitable species as per the guidelines set up bym vide its Office
er no.H-16405/220/2018/02 dt. 'fs?cozfzms. The copy of this guideline is available at URL

http:fz'www.uppcb.com!pdﬂGreen-Belt-Guidle_ 160218.pdf. il

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the

CPCB and SPCB. ]

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

The unit will ensure facility to transmit data to CPCB server and submit a regular calibration

certificate of Elfectro Magnetic Flow meter to the Board. _

If closure order is issued by CPCB or UPPCR against the unit, then CTO issued earlier will remain

suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the

closure revocation order.

Industry shail abide by the directions given by Hon'ble Court, Central Pollution Control Board and

UPPCB for protection and safe guard of environment from time to time, T

Specific Conditions: '




ffluent on land ficant al ode of l'lll‘h a&l?ﬁx&e “m” .
treated ¢ on as a significant lernative mode o recyele, This s in turm
hydraulic loading of ¢ffluent d?ncuharge as well as shall eliminate axh‘anam:p treated effluent
8e possibility elsewhere.

4- The unit agau obtain prior commnt.:i cllxil the eviln: of any addition or alteration of existing efflyent
treatment or disch mode or any addition or leration of new emisgion generation sources sych g5
- aoixmﬁm D.G. Sets in accordance with section. 25/26 of water act 1974 &

0n21/22 of air Act 1981 sl:::mendud respectively) o,
S- The solid waste generated the industry should he disposed in such a manner that it does not
pollute IC Water, river or any other surface water body source,
6~ The ETP installed in the t‘actoryshoutdbemajntainedando : mtcdmmhamam«mmwd
effluent always conforms to the standard lai Er

CGWA ission or ground Water abstraction oflzzﬂoﬂmsperm_ vas granted, vhich wag
valid for -2-2019, 50 the industry will have to ensure renewa] from the %ﬂ Aﬁrgrdm water
abstraction and ézk will be the responsibility of the industry to comply with the varioys conditions of

fall rees of suitable species as por .. selines set up by the Board vide its O s,
%:?msmoam md;r. W%ezrizol-guj’fhe copy Pgﬂé%ﬁdcﬂm is available at URL,

L2- Industry shall submi the Svironmental Statement in prescribed form ag per Rule 14 of

13- Industry shall make uate rainwater Lvyam hﬁvegting pmvéijom g;lgﬂll:m ct;za prem;N ises. -
lrecnomiivauHoneumm-t,' urt, National Gre.

tral Pollution Contro} Board and Uttar Pmdgsh Pollution Contro] Board for protection

and safeguard of environment from time to time,

15- I the CPCRB or UPPCB issues the Closure order against the industry this consent order stands

automatically suspended for that period.

16- The slaughtered meat by the unit will be Supplied to the local and natjve sellers On#

17- The operation of the slaughter house shall be done ag per rules and regulations of N agar Nigam

I&lhcsh;zghtcringopwaﬁons shall be performed only bylhcli.ﬁnceepersam licence given by the

ated area in

20- The unit will get tesed (e Y Of grourdwater/ band pump ofthe factory premises from he
E.P approved Iab and will submit the Quarterly report to the Slty:!e %oard.
Tssued with the permission of competent authority . L giumr by

Chai mm’a:-l
For and on behalf of U,p, Pollution Control Board ,

CEO
C-3.
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Know all to whom these presents shall come that iwe fasaman Bhomad, Coorsachyne P
mlsdmﬂﬁr}mm Noager s Al

he above-named ‘Qf-‘l',pmd"’!'/“ 10 4o hereby appoint,
Saha~xanurs

SHARIQ ABBAS ZAIDI, MANSI CHAHAL
ADVOCATE

Chamber No. 7, Trishul Tower (infront of Pacific Mall)
Kaushambi, Ghaziabad (U.P.)
Tel : 9868369914, 0120-4115171
E-mail : info@sazaidiassociates.com

Website : www.sazaidiassociates.com
(hereinafter called the Advocates

) to be my/our Advocate in the above-note case and authorise
him/her:-

To actappear and plead in the above-noted case in the Court, or Inany other Courts in which
Same may be tried or heard and also iIn the appellate Courts.

To sign, file and present pleading, appeals, Cross-objections or petitions of execution,
review, revision, restoration, withdrawal, Compromise or other petitions, replies, objections, or
Affidavits or other documents as may be deemed Necessary or proper for the prosecutions of the
said case inallits stages,

To file and take back documents.
To withdraw, or compromise the said case,
disputes that may arise touching orin any manner rel

or submit to arbitration any differences or

ating to the said cause,
To take out execution proceedings.
Todepositdraw and receive moneys and grant, receipts there forandto doall other acts and
things which may be necessary to be done for the

hearings.

And liwe the undersigned, do hereby agree not to hold the advocate or his substitute
quence of their absence from the court when the
or forany negligence of the said Advocate or his substitute.
And /We, the undersigned, do hereby agree that In the event of the whole or any part of the
fee agreed by me/ us to be paid to the Advocate remaining unpaid they shall be entitled to withdraw
from the prosecution of the said cause until the same is paid up. If any costs are allowed from an
adjournment, the Advocate would be entitled to the same.

In witness where of /We hereon to set my/our hand to these presents the, contents of which

have been understood by me/us this................. 24 RSN, day of..t;[m,...ﬂ.&.!l'-'}
Accepted Client
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